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Union of India & OthBIS,iseceessensesessasaeanses Raﬂﬂ%dsntﬂi TR

Hon'ble M, Justice U.C,Srivastava~ V.C,
Hon'ble Fr. K, Obayya - A.M, sy

( By Hon'ble Mr, Justice U.C,Srivastava= V.C,)
As the common facts have bren asrisen in beth the cases,
hence they are being disposed of together by a common judoment
The applicants in both the pases have joined as khallasi and they
_ were ultimately promoced gs Khallasi Helper on 1.,8.78 in one casa

and on 10.1.85 in the other case. The applicants were reguired to

appear in the Trade-test for the post of skilled fitter in the yearj
- !
884 and it appcars that these applicents were declzred to have '
] passed in the trade-test and were declared suitahle. One of the
| applicantfwho had already he§i\-'_:-: sted earlier, was pot required
to appear in the trade-test. In vive-voce tegt they heve =21s0
passtd on 1041.,85.-0rders.ugre issued for posting these candidates |
who have passed in the Trade-test and vere empanelled, The xppIx |
applicants since January, 1985 have been officiating as skilled Rite
fitter in the orade 915 - 1500. They were reuerted vide order
\ .
dated 14.10.87. The norievance af the ﬁppliﬂﬂﬂtﬁ%h&t the gare wes
Jithout juriediction and ae» viclative of Article 311 of the r
Constitution of India anifzhay have beom passcd the Trode-test

they could nat have peen reverted in this manner and thgﬁrtnq

withoyt of\ting an oppo: tunity of hearing, The Ralluay Administpa= l

7
tion has sought to justify its' action on Lhe ground that sepnior

F LV/ pursons wore promobed . A complaint was made by two persons who

were senior to these persans. It wes found thet not only thege _;;‘
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nity of hearing, Without haaring they nau‘.l.d not have been roverks
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The impugned order on this yery ground is 1iab1w be guashed
and this appl:.natinn is liable to be quashed. It iﬁffﬁ : ra&*}””“ |
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noted that in view of tha intexin order passed by the i;t@.;
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them applicents are still workipg on th ¢ unceverted pogte '.Iﬁﬁ""

.rrn-

application is aacnrdlngly allowed and the impugned El‘dBI' ﬁﬁ "i

m-}
reversion is guashed. Further it will be open for the R‘ﬂilu@&

BRdministration to consider the cases of the promotion for ‘E

who were pacssed over and determine the seninrity_ of tha-'apg'ﬁ-_

uig-uig the other payments in accordance with law. The app:b*

'

shall stand dispunad of in these termse No order as to Evlﬁ“

-I.-

The copy of the order shall be placed in the f*il&
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